
<b) (i) Review b f  t»*  Gov­
ernment on the working of tbfe
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PAPERS LAID ON THE TABLE

A n n u a l , R e p o r t s  o p  I n d i a  S t a t i s t i c a l  
I n s t i t u t e ,  C a l c u t t a  f o r  1975-76 A N D

1976-77.
T H E  M IN IS T E R  O F  P A R L IA M E N ­

T A R Y  A F F A iR S  A M D  L A B O U R  
(S H R I R A V IN D R A  V A R M A ) :  O n
behalf of the Prime Minister,

X beg to lay on the Table:—

(1) A copy of the Annual Report 
(Hindi and English versions) of the 
Indian Statistical institute, Calcutta, 
lor the year 1975-76.

(2) A copy of the Annual Report 
of the Indian Statistical Institute  ̂
Calcutta, for the year 1976-77.

(3) A statement (Hindi and En­
glish versions) (a) showing reasons 
for delay in laying above Reports 
and (b) for not laying simultane­
ously the Hindi version of the Re­
port for the year 1976-77. [Placed 
in Library. See No. LT-4043/79].

Review and Annual Report or THi- 
vsm Structural Limited, Allahabad 

and Hindustan Cables Ltd. fom 
1977-78

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
(SHRIMATI ABHA MAITI): I beg to 
lay on the Table:—

(1) A copy each of the following 
papers (Hindi and English versions) 
under sub-section (1) of section 
619A of the Companies Act, 1956:—

(a) (i) Review by the Govern­
ment on the working of the Tri- 
veni Structural Limited, Naini, 
Allahabad, for the year 1977-78.

(ii) Annual Report of the Tri- 
veni Structural Limited, Naini, 
Allahabad, for the year 1977-78 
alctagwith the Audited Accounts 
and the comments of the Comp-

• trailer and Auditor General 
thereon. [Placed in Library. Set 
No. LT-4035/79].

Hindustan Cables Limited, for. 
the year 1977-78.

(ii) Annual Report of the 
Hindustan Cables Limited, for 
the year 1977-78 alo.igwi.th the 
Audited Accounts and the com­
ments of the comptroller and Au­
ditor General thereon.

(2) A statement (Hindi and 
English versions) showing reasons 
for delay in laying the papers men­
tioned at (b) above. [Placed in 
Library. See No. LT-4036/79.J

(3) A copy of Notification No.
S.O. 3354 (Hindi and Englisti ver­
sions) published in Gazette of India 
dated the 25th November, 1978, 
making certain amendment to Noti­
fication No. S.O. 900 dated the 28th 
August, 1975. {Placed in Library. 
See No. LT-4037/79.)

Delhi Sikh Gurdwaras Management 
Committee (Registration o r  Elec­
tors) Amendment Rules, 1978, and a 
Statement Correcting Answer to 
U.S.Q. No. 201, dated 21-2*79 RB. 
CASES FILED TO INVESTIGATE INTO EMER­

GENCY Excesses
THE MINISTER OF STATE IN 

THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANDAL):
I beg to lay on the Table:—

(1) A copy of the Delhi Sikh 
Gurdwara Management Committee 
(Registration of Electors) Amend­
ment Rules, 1978 (Hindi and Eng­
lish versions) published in Nottfica* 
tion No. F. 16|8|78-Pt. II-Judl. in 
Delhi Gazette dated the 8th Nov.,
1978 together with a corrigendum 
thereto published in Notification of 
even number dated the 3rd January,
1979 under sub-section (4) of sec­
tion 89 of the Delhi Sikh Gurdwara# 
Act, 1971. [Placed in Library See 
No. LT-4038/79.J

(2> A statement correcting th« 
a#*? given on the 21st V&xm rf,



V s *  Papers Laid FHALGUtfA l«, 1900 (SAKA) ' Pape#* Laid #&»

1979, to Unstarred Question No. 2501 
by Shri Samar Mukherjee regarding 
cases filed to investigate into Emer­
gency excesses. *

STATEMENT

In reply to Unstarred Question No. 
201 answered on 21-2-1979, the fol­
lowing was stated:

"Seventeen criminal cases have 
been registered so far. A statement 

.showing the requisite information is 
enclosed.”

The word ‘ ‘Seventeen” occuving in 
the above answer may be subbstituted 
by the words “Twenty one”. The 
following FIBs may be added as 
S. Nos. 18 to 21 in the Sta+emens en­
closed with the reply.

18. RC.2/7q-SIU(SIB.I), dat­
ed 19-3-79.

«IV. SHAH CO M M ISSIO N  O F INQJJIRY (C 3 N TD .)

i. Shri P.S.Bhinder Detention of Vircnd- 
ra Kapur.

2. Smt. Am bikaSoni 
and others.

ig . RC.4/7Q-SIU(SIB.II), dat- i .  Shri Jagmohan Demolition o f Ary»
ed 19-3-79. a. Shri S.M . Dua Sam ij Temple,

and others.

ao. RC.3//9-SIU(SIB.I) dated 1
8 0 *2 - 7 9 .

»I. RG.5bQ-SIUfSIB.il) dat­
ed ao-a-1979

Shri Kriahan 
Chand.

2. Shri K .S. Baiwa 
and others.

1. S h rijaim ahan

Detention o f Dr. 
Karuncih Shukla.

D;m  ilitoin of Arjun 
Nagar.

2. Shri SatyaPrak- 
ash

3. Sh-i Ranbir Singh 
and others.

The caw htw b?ea 
taken up for investi­
gation.

Do.

D o.

Do.

(3) A copy of the Sikh Gur- 
dwara 5 Board Election (Amend­
ment) Ru.ct 1979 (Hindi and Eng­
lish versions) published in Notifica­
tion No. GJS.R. 206(E) in Gawtte 
of India dated the 2nd March, 1979, 
under sub-section (3) of section 140 
of the Sikh Gurdwaras Act, 1925. 
[Placed in Library. See No. LT- 
4040/79.]

Union Public Service Commission 
(Members) Amendment Regulations, 
1979 and Notifications under All 

India Services Act, 1951

SHRI DHANIK LAL MANDAL: 
On behalf of Shri S. D. Patil, I beg 
to lay on the Table:-—

(1) A copy each of the following 
Notifications (Hindi and English 
versions) issued under article 318 of 
tbp Constitution:—

(i) The Union Public Service 
Commission (Members) Amend­
ment Regu atrans 1979 publ’̂ hed 
in Notification No. GSR 74 in 
Gazatta of India dated the 20th 
January, 1979.

(ii) The Union Public Service 
Commission (Members) Second 
Amendment Regulations, 1879, 
published in Notification No GSR 
62(E) in Gazette of India dated 
the 3rd February, 1979. \Placed 
in Library. See No. LT-4041/79J

(2) A copy each of the following 
Notifications (Hindi and English 
versions\ under sub-section (2) of 
section 3 of the All India Servicei 
Act, 1951:—

(i) The Indian Administrative 
Service (Appointment by Promo­
tion) Seventh Amendment Regu- 
lattetes, 1978, published in Notl-


